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PAssED BY THE GoVERNOR GENERAL OF INDIA IN CouNcik.

(Reoez'?v‘edk the asseﬁi of the Governar. Genemlk oﬁ th‘ek ond
March 1911.) N

An Act, further to amend the Indian Tram-
ways Act, 1886. '

~ WHEREAS it is expedient further to amend the

Indian Tramways Act, 1886; It is hereby X1 of 1886.

enacted as follows :— _

Short title. 1. This Act may be called the Indian Tramways
~ (Amendment) Act, 1911. ‘ o '
 Substitution 2. For section 3, clause (5), of the Indian Tram-

of new clawse ways Act, 1886, the following shall be substituted, X1 of 1886.

(6) in section
3, Act XI.of namely :—

1886. C o .
; - “(5) ‘tramway ' means a tramway having one,
two or more rails, and includes— , :

() any part of a tramway, or any siding, turn-
out, connection, line or track belonging
to a tramway; : e
(b) any electrical equipment of a tramway; and
(¢) any electric supply-line transmitting power
from a generating station or sub-station
to a tramway or from a generating station -
to a sub-station from which power is
s transmitted to.a tramway.” L
Amendument 3. Tn section 8, clause (9), of the said Act, after
o 3’;&11(3,) the words © mechanical power ” the words “ or elec-
Aot XI of  trical power ” and after the word “ producing ” the
o words “or utilising ” shall be inserted.
Substitation 4. For section 7, sub-section (2), clause (¢), of the
: ff)“i‘;wﬁe“éf:i‘;;e- said - Act, the following shall be substituted,
7@, At namely :— - o _
X{of1886. © «'(5) the space which shall ordinarily intervene
‘ : between the outside of the carriage way
Co ox



| ambays. 65
on either side of a road whereon the
tramway is to be constructed, and—

“ (i) in the case of a tramway having"
A ~ one rail, the rail of the tram-
. : - way, or - - . -
(ii) in the case of a tramway having

two or-more rails, the nearest
rail of the tramway,

and the conditions on which a smaller
space may be permitted.”

5. In section 7, sub-section (2), clause (m), of the Amendsent

said Act, after the words “:mechanical power ” the o & (m):
words “ or electrical power ” shall be inserted, (2), At X1
[0 N

6. In section 24, sub-section (2), clause (¢), of the Afm;idn;el(l:). .
said Act, after the words “ mechanical power ” the o setion 24
words “ or electrical power ” shall be inserted. . (s AXIL.

7. In section 44 of the said Act, after the word Afm‘engmeil
-“ engine-sheds ” the words “ electrical génerating i x1ot

stations or sub-stations ” shall be inserted. 1886.
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